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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL s HYDERABAD BENCH
AT HYDERABAD,

OA,Ne,999/95

Date_ef erder;24-9-1995,

Betweens - -
Mehd.Usman Khan vos . Applicat,

 and

1, Senier Divisienal Electrical Engineer,
Tractien, Seuth Central Railways,

Divisienal Office,Vij ayawada~520 001,

2, Divisienal Rail Manager,
Seuth Central Ra ways, Divis ional Office,
vijayawada=520 001,

3, The Additienal General Manager,
Seutl Central Rallways, Rail Nilgyam,
Secunddrabad-500 371,

oo Respendents,

Counsel fer the Applicats Mr.G.V.Subbé Rae

Ceunsel feor the Respendentss Mr.N,V,Ramana,
: ‘ ‘8C fer Rlyg,

CORAMg = . , .
HON'BLE MR,JUSTICE V,NEELADRI RAD,VICE CHAIRMAN

HON'BLE SHRI R,RANGARAJAN,MEMBER ADMINISTRATIVE



-V. [

0A.989/95

JUDGEMENT

( As per Hon, Mr, Justice V, Neeladri Rac, VC )

Héard Sri G‘.U.&ibba Rap, learned counsel for the
applicant and Sri N,Y. Ramana, learned counsel for the
respondents,

2. The appellate authority modified the order of removal
to one of compuiamry retiremendg as per proceeding Na,
5r.DPO/SCR/BIAS/p.90/11/86/3/UA dated 3-4-1989, The
applicant filed 0A.455/89 against the said order, It was
dismissed by order dated 26~6-1390 observing as under :

"After deteiled discussion of the various

points raised by the applicant the appellate

authority has on humanitarian and sympathetic

grounds, further modified the punishment to

one of compuls¥ory ratirsment which confers

on the applicant the besnefits of pension etc.”

3. It is submitted Por the applicant that without con-
sidering the earlier service of the applicant it was
observed by the Administration that the applicant had not

the requisite gualifying service of ten ysars to enable

him to have pension/and hence he was not granted pension. AS

ughgﬁithe applicant approached the AGM, revisional authority

with a requdst for sanction of pension in view of the
observations in the judgement détgd 26-6~90 in DA,455/89.
When the same was rejected the applicant approached the
General Manager ani the applicant could not get any
benefit for the said authority alsg rejectedt;by order
dated 8-4/5-95 and hence this DA was filed.

4., It had to be stated that once an order was passed by

the Tribunal in 3 proceeding$ under section 18 of the AT

- Act or atheruise}it is not open to the disciplinary
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autharity or appellate authority or revisional authority
nréﬁgpther Administrative authority to modify the order
of the Tribﬁnal. If £he applicant is aggrieved by the
order of the Tribunal, his remedy is by way of appesal or
by way of review if the circumstances warrant,

5, As such thgs QA is liable to be dismissed,

6. But this order does not débar the applicant to file

o g A G A USTA & “

reuieu{by filing application praying for condening delay.

7. Subject to sbave this DA is dismissed at the admis-

sion stage, No costs./ _

(R, Rangara jan) (V. Neeladri Rao)
Member (Admn.) Vice Chairman

ot

Dated : Auygust 24, 95 Dy.Registr5§€§&£{1

Dictated in QOpen Court

a8k
C By to3-

1, Senier Divisienal Electrical Engineer,

Tractien, Seuth Central Railways,
Divisienal Office, Vijayawada=520 001,

2, Divisienal Railway Manager,Seuth Central -
Rai lways, Divisienal Office,Vijayawada=-520 001,

3. The aditienal General Manager,Seuth Central
Bailways, Rail Nilayam,Secunderabad~500 371,

4, One ®py te Mr,G,V,Subba Rae,Advecate,CAT,Hyd,
5. One cey te Mr,N.V,Ramana,SC fer Rlys,CAT,Hyierab;d.

6, One cwpy te Library,CAT,Hyd.
7. One spare copy.
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IN THE CENTRAL 2DMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD. 4

THE HON'BLE MR.JUSTICE V,NEE T RAO
VICE CHAIRMA :

THE HON'BLE MR,R.RANGARAJAN: { M(ADMN)

DATED ‘=~ -t- ------ 1395.
OR'D‘ER7JUD
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Admikted and Interim dlrectlons
. issukd. ‘

Allowad.

E

Diépos d of with directions.
,DlsmlsseVMU /%/ R f"}\v\/!ﬂﬁ'ﬂ BW(/‘JJV?‘

Dismissk®d as withdrawn

Dismissed\for default

Ordered /Rejicted.

N#,order as to\costs.:
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